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/ ,\c‘)l"“ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
w g AHMEDABAD BENCH
NOBCWXDUEXEXHN
g
¥ 0.A. No. 772 of A9 1988

N 54

DATE OF DECISION _19,7,1291 -

_1e Mr., Laxman Magan Petitioner
2. Mr. Madanlal Bhabutaji :
3., Mr. Manu Bhikha

__Mr, Ravi Tripathi : Advocate for the Petitioner(s)
Versus
Unicn of India & Ors. e Respondent
__Mr, H.,S. Shevde 5t Advocate for the Responacun(s)
CORAM
. The Hon’ble Mr. M.M. Singh : : Administrative Member
The Hon’ble Mr. S, Santhana Krishnan b Judicial Member

1. Whether Reporters of local papers may be allowed to see the Judgement? %
2. To be referred to the Reporter or not? i
3. Whether their Lordships wish to see the fair copy of the Judgement? M

4 Whether it needs to be circulated to other Benches of the Tribunal? I -
MGIPRRND—12 CAT/86—3-12-86—15,000 :



le Mr. Laxman Magan
2 Mr. Madanlal Bhabutaji
3. Mr. Manu Bhikha

Address for all applicants 3

C/o0. Madanlal Bhabutaji,

Ramchandra-Ki-Chawli,

Dolatnagar,

Sabarmati,

AHMEDABAD~380 005 s APPLICANTS

(Advocate sMr. Ravi Tripathi,present)

VS3e

1. Union of India, through
The General Manager,
Western Railway,
Churchgate,

BOMBAY- 20,

2. Asstt. Operating Supdte. (Estt.)
Western Railway,
VADODARA «

3. Station Superintendent,
Asarwa Station,
Western Railway,
AHMEDABAD.

4, Divisional Railway Manager,
Western Railway,
VADODARA o 3 RESPONDENTS

(Advocate: Mr.N.Se.Shevde, present)

CORAM 3Hon'ble Mr. MsaM.Singh Adnn. Member

(1]

; , Hon'ble Mr. S.Santhana Krishnan Judicial Member

ORAL- ORDER

e e s e

OeAe Noo772 of 1988

Date : 19.7.1991

Per 3 Hon'ble Mr. MeMs Singh 5 Admn. Member

This original application under Section 19 of the
Administrative Tribunals Act, 1985, filed by the applicants
working as Substitutes with Temporary Status, seeks relief
of quashing ans setting aside the retrenchment order dated
24.11.1988 issued against them and seeking directionl;f Q:

respondents authorities to continue them in se
\"
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2. The material facts in the application are that,

3% similar notice of retrenchment was issued earlier,
produced at Annexure A-2 dated 2.11.87, ggainst which the
applicants had filed the O.A. No.627 of '87 which was decided
by order dated 13.6.1988 of this Tribunal. The relevant
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porticn oﬁéwhich, so far as the present applicaticn before
us is concerned, is that " The respondents are recquired to
give such a prior notice and the petitioners are free to
make their representation relating thereto and the respon-
dents éfe at liberty to dispose of the representations of
the petiticners." The Divisional Railway Manager issued
notice dated 24.11.1988 which is the impugned order in the
present application bfore us to the effect that their
services are.§9 be terminated after 30 days from the date of
receipt of tgég‘ﬁotice. No representation from the applic;zg
has been invited. The notice does not mention that the
applicantf can submit‘;;’representatiogftﬁf such it is
alleged to be in violation of thecpentioned protion of the
judgement in Oe.A. No.627 of '87 dated 13.6.1588.

t
3. Vhen the matter came up for admission before Ev
Bench of this Tribunal, by order dated 21.12.1988 the opera-
tiop‘gf :he order dated 24.11.1988 issued by the DR% (E)BRC
_she:id;be suspended for the pericd of 15 days,"’\‘:/hereéfter
the interim relief was continued.
4. There is no doubt that the iTpuggfd notice dated
24.,11.1988 is not in accordance with what;ifh;AEompliance
of order of this Tribunal dated 13.6.1988 in O«.A.No. 627
of '87 should@ have been. As mentioned above, this order
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requir;elthe respondents thé Railway Authorityt,to give
prior notice so that the petitionerscan exercise their

&y N
right ;% making representation to it and taking such

representation into consideration, the Railway Authority

can take the decision. The impugned order is therefore to
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be set aside. We hereby do so w&th Rs«200/- as cost against
, s Al e At
the respondents. g vele 4 A o e

5e We should clarify again that the respondents are

Une

free to comply with the decision of this Tribunal, order

dated 13.6.1988 1in O.A./627 of '87 referred above.
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(S\VSANTHANA KR ISHNAN)
Judicial Member

{ MeMo SINGH )
Administrative Member
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